FORM A

PUBLIC ANNOUNCEMENT

RELEVANT PARTICULARS
Name of corporate debtor M/S KUGD SERVICES PRIVATE LIMITED
Date of incorporation of corporate debtor l_

REDITORS OF KUGD SERVICES LIMITED

U74900DL2015PTC281508

7, Khullar Farms,
New Delhi New Delhi DI 110030.

Mandi Road, Mehrauli,

Date of Order: October 13,
17.102022)

2022 (Order copy received on

180 days from the Insolve
2023

Name: Mr. Dharmendra Kumar

ncy Commencement date ie, April 11,

Reg No.: IBBI/IPA-003/1P-N0001 12/2017-2018/11264

Reg. Address:30, Tower-1, Supreme Enclave

Mayur Vihar — Phase-1, New Delhi-110091

Reg Email id: kumard36@hotmail com

Address: Stellar Insolvency
Floor, 310, New Delhi House,
Place, New Delhi-110001.

Email id: cirp.kspl@gmail.com
29™ Ociober, 2022
Erm s — s e

NIL

Professionals LLP, Suite 10, 3d
27 Barakhamba Road, Connaught

Authority under which corporate debtor is incorporated / | ROC- Delhi
registered

4. Corporate Identity No. / Limited Liability Identification No.
of corporate debtor

5 Address of the registered office and principal office (if any) | Regd. address:
of the corporate debtor

6. Insolvency commencement date in respect of corporate
debtor

7/ Estimated date of closure of insolvency resolution process

8. Name and registration number of the insolvency
professional acting as interim resolution professional

9. Address and e-mail of the interim resolution professional, as
registered with the Board

10. | Address and e-mail to be used for correspondence with the
interim resolution professional

11. Last date for submission of claims

12. Classes of creditors, if any, under clause (b) of sub-section
(6A) of section 21, ascertained by the interim resolution
professional

13. Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class (Three
names for cach class)

14. (a) Relevant Forms and

(b) Details of authorized representatives
are available at;

NA

(a) Web link for downloading claim forms:

Notice is hereby given that the National Company L

aw Tribunal has ordered the commencement of a cos

www.ibbi.oov.in/downloadform html

(b) Physical Address: NA
Tporate insolvency resolution process

of the M/S KUGD Services Private Limited on October 13, 2022.

The creditors of KUGD Services Pyt Litd, are hereby
interim resolution professional at the address mentio

The financial creditors shall submit their clai
in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the
the three insolvency professionals listed against entry No.13

called upon to submit their claims with
ned against entry No. 10.

proof on or before 28th, October, 2022 1o the

entry No. 12, shall indicate its choice of authorised representative from among
to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date : October 19, 2022
Place : New Delhi

Name and Signature of Interim Resolution Professional:

[ .8 Wmendra Kumar
\ ) IIPA-003/IP-N000112/2017-2018/1 1264

€

P
IP-ND0D112/ f
2017-18/ /3
1264 /&

58
Protes,




Notice is hereby given that the national Company Lax Tribunal, New Delhi bench has ordered the

commencement of the corporate insolvency resolution process of KUGD Services Private Limited
on 13/10/2022,

The creditors of KUGD Services Private Limited are hereby called upon to submit their claims with
proof on or before 29/10/2022 to the interim resolution professional at the address mentioned against
entry No.10. :

The Financial Creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in the person, by post, or by electronic means.

A financial creditor belonging to a class, as listed against entry no. 12, shell indicate its choice of an
authorized representative from among the three insolvency professionals listed against entry no. 13 to
act as an authorized representative of the class in Form CA- Not Applicable as per information
Available with IRP,

Submission of false or misleading proofs of claim shall attract penalties,

Date and Place: 19/10/2022, NEW DELHI

Interim Resolution Professional

## Note: Public Announcement has been done in the following newspapers:
1. Financial Express — New Delhi Edition Page No-3

2. Jan satta — Delhi Edition Page No-4
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E5cion 14 of the Companies Adt, 2013 rmad

POLYCAB INDIA LIMITED

Pict Number 105, Halo) Vadodars Road, Vitiage Nurpura. Taluka Halol, Panchmahal, Guarat - 380350
Corporate Office: Paiycan House, 771, Mogul Lano, Mahim (West), Mumbn, Maharashtra - 400018

CIN No: L31300GIT396PLET 14183 Tel: 491 22 B7351400 Website: www.polytab.com E-mail: shares@polycab com
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I Quarior ended Six
{ Particutars (3052 | 022 | 305ep21 | W5z | 30 SendT
I . 2 = Unsudited | Unaudited | Unaudited | L t Una
| |Total incams from Oparations 33301.42) 27.809.04] 3034037 &1,110.46! 49.132.33]
| [Net prot for the period befors tax 356452 284743] 264172 653195 361159
| et profit for thr period shter tax from comtinaing Speraiions 270455] 222546] 107506 493001 271529
| {Net proli for the period &fter Tax from Giscomtinved oparations E 2722 4268
i I7ummmmwmm — horsasy | 279371 2.141,39! 1.988.19 u’gﬁ.ml' 271377
| {Equity Share Capital Facs value of t10/- sach) 149651 148606 1.492.56]  14o651]  1.492.58]
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| |Earnings Per Shars fof €107~ each) ‘“itor continuing operations; | ] | |
| |uBasie | 17.80 a0 2@
l |b) Ditasted | 178s 13.01] a0 44
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| Jant discontinued opesations) | !
| |a) Basic , 1780 1470 12.27] azg0 |
{B) Dilitesy 784 14.65] 1349 2249 s
* net annualised for quarters and six months.
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